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RESOLUTION RE. FIRST REPORT
OF THE RAILWAY CONVENTION
COMMITTEE

THE MINISTER OF RAILWAYS 4
{PROF. MADHU DANDAVATE! :
Sir, [ beg to move :

“That this House approves the re- '
commendations made in paras s, , 7, 11,

? 17 an 18 contained in the First Report
ol the Committec appointed to review the
ratc of dividend payable by the Railway
undertaking to General Revenues as well
ay other ancillary matters in''connection
with the Railway Finance and General
Finance which was presented to Parlia-
ment oo the 17th November, 1977.

That this House further dirccts that the w
action taken by Government on the
recommendations made in this Report,
should be reported to the Commitrec”. *

Sir, by a resolution passed by Parlia-
ment on the 15th January, 1976 in the
Fifth Lok Sabha and on 20-1-76
in the Rajya Sabha, the recommendations
contained in paras 4, 5, 15, 16, 17 and 23
of the Eltvemh Report of the Rnlway

1971. in the matter of dividend plylhle
by the Railway undertaking to General
Revenues as well as  ancillary matters in
connectian with the Railway Finznce
and General Finance, were approved by
Parliament  with the further direction
that the action taken by the Government
on the other recommendatioms made in
that Report, as well as in the Eighth and
Ninth Reports, should be reported to the
said Committee. The action taken on
thesc reports has been duly advised to that
Committee.

The recommendations made in the
Fleventh Report of the Railway Convention
Committee, a1 approved by ~Parliament,
determined the rate of dividend payable
by the Railway undertaking to Gencral
Revenues and other ancillarv matters in
respect of the financial year 1976-77.

With the discolution of the Fifth Tok
Sabha, the Railway Convention Commit-
tee constituted in 1973 becamc functvs
officie. On the constitution of the Sixth
Lok Sabha , a resolution was passed by
this House on 2nd August, 1977 and by the
Rajya Sabha on lhAuS.l!t, 1977 consti-
tuting a new Railway vention Com-
mittee, consisting of 12 members from the
Lok Sabha and 6 membens from the
Rajva Sabha. As the recommendations
of this Committee in the matter of
dividend payahble by the Railway under-
taking to General Revenues and other
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aacil wmatters  duly approved by
Parliament in respect of the current
financial year (1977-78) were not available
at that time, the budget estimates were
framed on the basis of the arrangements
approved by Parliament in respect of the
financial year 1976-77.

In their First Report, the Railway
Convention Committec, 1g77, have
ded that the fi ial arrange-

ments between the Railway undertaking
and General Revenues in the matter of
dividend payabic and other ancillary
mateers, as approved by the Fifth Lok
Sabha in respect of the financial year
197677, may be continucd in respect of the
current financial year (1977-78) and the
next financial year (1978-79)  also.

As observed by the Committec, during
the ycar 1976.-77 the finaacial perfor-
manccof the railways registereda mar-
ked imp! over the previ
two years. The Commitice have also
noted with gratification that the budget
cstumates  presented by me in June,
1977 for the year 1977-78 cavisaged & net
surplus of Rs. 32- 50 crores as against the
net surplus of Rs. 26- 45 crores projected
in the interim budget presented by me
in March, 1977. Iam happy to say that
during the period April-October 1077,
the Railways’ carnings haveshown afurhter
improvement, in that our gross carnings
are R«. 82-% crores more than the earn-
ings for the corresponding period last
year and the net working results are alo
better that the budget proportion for the
current year by about Rs. 30 croes.

A« the Convention Committee have
pointed out in their Report under consi-
dcration, the Railwavs’ indebtedness to
the General Revenues under the Develop-
ment Fund and the Revenue Reserve
Fund continuc to be substantial not with

i the marked imp: in
the Railways® financial performance. 1
agree with the ohservation of the Con-
vention Cymmittee. it would nced serveral
years of sustained efort on the part of
the Railwavs to wipe ot these liabilities.
It shall. however, he the constant endea-
vour of the Railwav undertaking to aug-
ment the earnings and to keep the
working  expenses under strict check in
order that the loans taken from the General
Exchequet may bec repaid as quickly
as possible.

With theve few words, I commends the
resolution for the consideration of this
House. Before I sit down, I would like
to express mav grateful thanks to the
Chairman and other Members of the
Convention Committee for the ardous labour
unh~rtaken by them., for their sympathetic
consideration of the Railways’ problems
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Convention I
Committee (Res.)
and for the epedition with which they
have finalised their recommendations in
this regard for the ycars 1977-78 and
1978-79.

MR. DEPUTY SPEAKER : Resolu-
tion moved :

“That this House qpproves the re-
commendations made in paras s, 6, 7, 11,
14, 17and 18 contaiged in the First Report
of the Committee appointed to review the
rate of dividend payable by the Railway
undertaking to General Revenues as well
as other ancillary matters in connection
with the Railway Finance and General
Fioance which was presented to Parlia-
ment on the 17th November, 1977.

That this House further directs that
the action taken by Government on the
other recommendations made in this
Report, should be reported to the Com-
miteee.”

Shri Mobd. Shafi Qureshi.
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PROF. MADHU DANDAVATE :
We have acepeted their demand’s and
they are saitsficd and have withdrawn
their strike.
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PROF. MADHU DANDAVATE:
We hav * accepted their drmaunds and they

are satishied and have withdrawn their
strike.
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SHRI M. KALYANASUNDRAM
{Tiruchirapalli Refore I begin my
speech. may I know onc thing? As
promised bv the hon. Railway Minister
the other dav, his statement on the ros-
tructuring of the Riilwav Board can abo
b~ taken up frr discuuion tog=ther with
this raeilution s» that w= may discus
.bath tagether. Is that th: pxition, Sir?

PROF. MADHU DANDAVATE:
In the other House, members who parti-
cipate 1 refered 10 the restructuring abso.

SHRI M. KALYANASUNDRAM:
T should also join the Rallway Minister
in thaiking the Railway Conveation
-Commistee  for  their iden report.
Or wird abyut the Convention Com-
mittee itell before 1 proceed further.
Belore 1971 thefunction of the Radlway
Convention Committee  was  limited
.o _seitling the finances to b: eppro-
priated to the gen=-ral revenues. During
the past 6-7 v~ars. the scope and func-
\toning-of the Riilway Gonveation Com-
itt= have eilarged. They are func-
tioning mo* o s as a watch dog on the
-fanctioning of the raflway sdministration,
its hnanccs, its method of working, ete.
I think this shoud be kept up and the
Railway Convention Committer may be
made a Standing Commitiec and ant as
an anaual ¢ ».n nittee. Ifthere is a change,
there will bs no contmuity. 1 thidk
for two years one committee should be
allowed 1o function. This shouldbe con-
sidered by the ‘Speaker and ako by the
Railway Ministcr.

With regardl to .the recommandation
ma-le by the Convention Committee, this
House has to accept them as they are
because we are nearing the -next budget.
Still may suggestion will be that sufficient
-alacations should -be made for .the on-
going scheme=s which are delacyd because
they are also contributing for the lasses
-in revenue. ‘Sir. large amounts dof money
g=ts locked up in construction. Construc-
tion works get prolonged for a long time
without earning any revenue during that
period. Thnis is a thing which must be
Avoided. S:condly, the railweys could
not_improve their carnings due to non-
fulfilment of -promises of traffic made by
other -industries; plan targets arc not
fulfilled and no trafic is forthcoming.
Whnile the Railways have made artange-
ments [r taal traffic. that traffic which
has been promised is not forthcoming
which is another reason why the railways
are being put to financial difficultics.

The hon. M~mber who spoke carlicr
referred to the fact that the working
expenses have been on the increase, and
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that the revenue is not commensurate
with expenditure incurred. 1 do agree
that there is scope for improving the
revenues, bat thic is unt the correct way
of looking at it. that is ta say, 10 go hy
what it the amount soent, what is the
e have (o see what is the
ing rendered and whe-
mpmvement in that,
This is a public utilitv service and on the
efficisnt warking of the railway system
dep~nds the entirc economy of the coun-
try, not ta socak about the defence of the
cowntey. Those who arc decrying the
imcrcase of working expenses, 1 think,
do not realise the results or the services
rendered by the railwavs.

1.do not hold any brief for the Railway
Ad:ainistration. I will come-to this point
a little later. How art we to judge the
performmnce of the railways? ¥ is aot 0
be judged by the increasc of working
«wxpenses or by the revenues. They are
shaving some socigl burdens. The hon.
Minister told us about the indebtedurss
of she sailwaws to the geneval revenucs.
No doubt the indebtedness is of the arder
of Rs. 477 crores in the current year,
For asuperficial shserver, itwould appear
to br a hugr amount. But those who
know how much the railways are incurring
as a’loss due to carrying this social burden
would appreciate the obligation that the
general revenue owes towards the railways.

‘The .suburhan seniiee being srun in
the metropolitan cities is a very important
service for industrial workers and o?*c:

iog employces. Their rates arc q

B T s has 0 e o Lol
oppome any idea of increasing these rates,
This is an cssential servier for the wage-
earpers. The railways are incurring a
hoss of Rs. 200 crores a year for running
the suburban service dlone. Then comes
foodgrains. Then comes the needs of the
defemer-vervices, —all atconcessional rawes,
Therefore, one has to take into account
all'these factors. But this does not mean
that there i1 no scope fo ment
of earningy or for streamlining the wark-
.ing expenditure. There is scope for im-
proving the working expenses. Now, there
is a lot of wasteful expenditure; in spite
.of the inceease in warking cxpenses, cont-
flaints arc coming that the workerss do
not get praper tools with which to wark.
Supplying of sparc parts should be immve-
diately attended t0. The complaint is
that the quality of spacc parts, tools and
other consumer goods supplied to the
wark shops and the loco sheds and other
arcas are deteriorating in addition, the
working oxpemses have gone up.
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Avother anomaly is that while work-
ing expenses are incrcasing, our work.
shops are not put to full use. There
is a surplus capacity in our workshop,
Skilled workers are available in the rail-
way workshop; plants and machinery that
are available in the railway workshop arc
also good. It has got to be put to greater
use so that you can bring down the cost
of expeaditurs on repairs and maintenance,
The effective way of bringing down the
expenditure on repairs and maintenance
it by making the workshop to work to
jts full capacity by making available to
it the spare parts and other qualitative
consumer stores without difficulty as and
when they are required.

This takes mc on to the question of
purchase, supplies. storage and distribu-~
tion of stores ia the railways, There isa
1ot of scope to streamline all these things
and to improve them thercby preventing
the leakage of revenue and wasteful ex-
icure on spares. If the Railway Ad-
ministration has cared for the cooperation
of the workers, thc cxpenditure on repairs
and maintcnance could be brought down
and th~ir surplu: canacity more fully
used.

Then. Sir. the hon. Member, Shri
qureshi who was pleading for the rail-
waymen just now forgot that it was under
his regime that he put a ban on the con-
struction  of new quarters. I would
request the Raitway Minister to lift this
ban ona  consteuction  of now quarters
and prwile fr the staff adequate quar-
ters.  Another point is that all vacancies
in the higher grades are kept pending
although he has been promising in this
House several times to fill up  the posts.
In th~ 1o shed and in thr work shops,
the officers” ponts are not filled up as and
when they arise as a measure of cconomy,
Honr of work are not propedly cuforeed.
The Railway Minister told us very re-
cemly that tn hours duty has been
enforerd in respect of running  staff.
It is not correct, He is misleading.
In 1073 when Mr Qureshi was the
Minister ol State for Railways, he en-
tered inte an agreament with the loco
running staff that the hours of work for
the running saff would be ten hours.
But. that has ang bren eaforced at all since
then,  What th e Railway Minister claims
is different. Passenger services are al-
ready haviag ten hours work because
passenger anl espress (rains have 10
run fast; you can have ten hours duty
there for the loco running saff who are
working in the passeager services. This
refers onlv to the yoods services, For
running the goods trains,  no where in
India, vou have cnforced the ten hours
wn-k leaving asid * the thirteen or fousteen
hours of work. Look at the protest by
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the loco running staff and the admini-
stration. The goods train services will
give 50% of the railway earning. The
loco running staff have to bear the burden
and they are resisting; thevcfore. T say
that their grievances sould be sympa-
thetically considered.

There is a lot of scope for improving
the revenues. The main point here is
that the workers must not be made the
target for any project of economy. Three
lakhs of workers are still being treated
as casual labourers. This waz on¢ of the
demands of the trade unioms in 1974
strike. Nothing has been done although it
is ncarly one ycar mow. It may mean
some financial commitment. But can the
railways run without thoee labourers?

J Thi
cheating the workers and  exploitation
of labour. Thir should be rectified as
early as possible, at least by the next
budget.

Ome word about the finances of the
railways. Looking from a distance the
finance of the railways may look depres-
sing. Bot you must judge their perfor-
mance during thirty years after Inde-
pendence in the background of what they
were at thattime. We inherited overaged
wagons, averaged coaches and locos over-
capitalised permanent way. The Britishers
took away more than Ra. 770 croras by
way of compensation. Today we can be
proud of the achievements that have
taken place and for thisimprovement it is
the nation, it is the railway men who
have contributed. It has not been done
by one person or by the Railway Board
alone, Of course I acknowledge the ser-
vices of our engineers; some of them are
very good. Recently the railway bridge
over Amaravati a river between Karur
and Tiruchirapally was washed away com-
pletely and it was reconstructed within g0
days and train services were restored.

PROF. MADHU DANDAVATE:
15 days ahead of time.

SHRI M. KALYANASUNDARAM:
So, we thould acknowledge their services
alsa. There should be fair deal to the
workers who have contributed for the
growth of the railways.

A lot of improvements have to be
made in the structure of the Railway
Administration. During his budget specch
the hon. Minister promised that he was
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going to irpl. the dati

of the Administrative Reforms Commis-
sion. Now he has laid a statcment; 1 do
not know what that statemcat contains.
It appears to me that there is anly change
in the 1 and not any 1al
change in the structure.

Tastead of additional members, there will
be advisers. This point is that the work
in the Railway Bhawan must be reduced.
The arca of operations should be zonal
division and not Rail Bhawan. Rail-
way Board must confine itself to policy
and laving down guidelines. The general
managers must be the key men who
should be answerable for efficient running
and they should be made answerabie
for losses. In the present arrangement
you are not able to fix resporsibility on any-
body. 1 are not against any individual
otficial of the Railway board; within
their own limitations they are doing their
best. I do not want to demoralise them.
But the structure is such that they caonot
do better. The Railway Board members
come there at the age of 55 with only
three years morc to relire. So, they
have 10 look for some favour somewhere
to prolong their service somehow or other.
There is no dynamism and no cffort
10 make ncw approaches. The re-struc-
turing should be in this direction, not
change of nomenclature. The re.struc-
turing should enable young e to
come. It is not only a guestion of ful.
filling the expectations of our people.
“The developing countries are now looking
*to us for help in the matter of construc-
tion of railways. So, the railways have a

- great future. Py

1 wish the Railway Minister all
success and I hope he will take my cr ti-
cism in the proper light and do the need-
-ful.

SHRI V. M. SUDHEERAN (Alle-
ppey): Sir, 1 do not want to speak for a
long time. The minister has referred to
some important aspects of efficiency of
the railways. Of course, T welcome the
measures taken by the minister to improve
the efTiciency and working of the railways.
But I am very sofry o say that the aims
and objectives have not yet come to our
expectations. There must be a th h
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railways must introduce new lines wher-
ever they are remunerative. In this budget
speech, the minister has given us a ray
of hope about introduction of new lines.
As far as Kerala is concerned, Alleppey
is my i and the i ducti
of a new line from Ernakulam to Alleppey
i3 very important. It aflects the coastal
i¢ of Kerala and it is very remunerative.
‘The repoct shows that 18 returns are
expected. I do not want to speak in detail
about it. The matter is pending before *
the Planning Commission; I don’t know
why they are delaying the matter. The
Government and people of Kerala are
very mush interest ed in this railway line:
Even the youth of Kerala has offered un-
skilled manpower needed for this work.

PROF. MADHU DANDAVATE:
The old man of Kerala has told it to us.

SHRI V. M. SUDHEERAN: That
itself shows the aaxicty and interest of
the people in regard to this line. T am
convinced that the Minister is also very
much interested in it. [ thank him for
it. I request him to use his good offices
with the Planning Commission to get it
sanctioned as carly as possible.

\

Regarding clecerification of  raile
ways, electricity is cheaper in Kerala, and
the Government there has offered it at
cheaper rates. Itis the duty of the Govern-
ment to exploit the cheaper power. The
density of traffic in Kerala is very high.
Those who have to travel daily to their
offices find it difticult. There must <be
a dialogue with the Government of Kerala
regarding power and other matters.
Steps must be taken to introduce electri-
fication of the railways there, soon.

P
Regarding double lines, the i
tion b:lwcmgshounur and Gochm:
very difficult. New lincs and new coaches
have not been introduced. Doubling of
cailways is also important.

There is a proposal in the Railway
Ministry for new lines between Trichur-
Mini

. of the adi

The zonal railways should be given more
powers. Looking to the Rail Bhavan in
Delhi for every minor problem is not the
solution. Therefore, immediate and ade-
quate steps must be taken by the minister
wo give powers to the ronal railways to
discharge the basic tasks regarding the
day to day administration in the railways.

Utilisation of money is an important
point. Getting revenue is another im-
portant point. For getling revenu, the

p -Guruvayoor; aad another
line between Myzore-Tell 3 I
request the Minister to use offices
to get these new lines sanctioned, to
obtain clarifications from the Planning
Commission and to fulfil the expectations
of the people of Kerala,

The next point is about facilities at
railway stations. Although during the last
10 years, some cfiorts have been made
by the concerned governments, they are
not adequate.
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Now about catering. During my
recent journey from Cochin to Delhi, I
found ‘that the catering servicc in the
Railways is not good, especially in the
southern region. The food supplied from
the kitchen car is good, but the one sup-
plied from the basic kitchen is not at all
good. It is very dirty. This is another
important matter to be taken into consi-
deration.

15.00 hra.

. SHRI K. A. RAJAN (Trichur) : Sir,
it is very much exprcted that with the
reswructuring of the Railway Board, which
the hon. Minister mentioned in  his
statement, and with all his dynamism
he will be able to implement some of the
sch ‘mes of major reforms which we have
in view,

Il T remember correct, in the new
restructured body there is going tu be a
person specifically in charge of industrial
relations, to look after the problems of
labour. Now there are 5o many problems
in_the railways, and they could not be
solved because there is no proper man o
handle the problems in the proper way.
Itisa big organisation and o it is natural
that sume problems or vther crop up.
Unless the Railway Board logks iute
those problems from the point of view
of the overall interest of the railway eme
ployees, I do not know whether any
efficiency in the proper running of their
railways is possible. Therefore, 1 would
inform the hon. Minister that, in spite
af all his good intentions, he should have
a special ¢ye on the industrial relations
problems, especially because thisis a major
public sector organisation which employs
lakhs of workers,

When we speak on the railways, there
is a natural tendency for everyone to make
more demands on the railways. All of
us represent some constituency or other
and we want more railway lines in our
arcas. But it is not feasible on account
of financial difficulties. All the same,
I would mention the construction of the
Alleppey-Ernakulam railway line. The
Minister himself is convinced of it
necessity. It is remunerative because it
will increasc the iraffic of commercial

from the n areas.

The other demand is for electrifica-
tion. During his visit to Trivandrum he
mentioned that electrification requires
heavy initial investment. We understand
all that. Still the hon. Minister, with his
imagination, if he takes some interest,
he can do something in the matter.  Now
thousands of employees are working in
offices in Ernakulam and becawe af the
congestion, they cannot be absorbed in
the city. It has become a problem to
g:tacco i.nodationin Emakulam. If there
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is clectrification of railway line, people
can stay 20 or ?o miles away, come to
the city for employment and then return
in the evening. So far as the heavy
initial expenditure is concerned, the Kerala
Government would be willing to give
some help. Similarly, voluntary service
by the youth organisations and other
people would be available. Considering all
this, I would say that the electrification
of this line should dc cxpedited.

Coming to catering in railways, it
is truc that we cannot expect luxurious
food. But the complaint is mostly mot
about the food as such, but the way in
which it is being served, neatness, the
worm-our utensils that are being used
etc. This should be looked into.

Finally, I want to refer to the pitiable
condition of the people who work in the
catering secrvice of the railways. They are
all commissioned vendors, They get some
sort of commission on the tca and snacks
which they sell. Their condition of scr-
vice is very bad. They arc not regular
employees. They can be sacked at any
time. They are not given any of the

it ilable to other cmy
even though they number abou: 1,000
in the main lincs alone. I am not de-
manding that they should be paid very
heavy salarics, but they should be given
at least the minimum salary which is
given to an un<killed worker and there
should be some security of job.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE] :
Sir, I am thankful to the members of
the House, who extended their unanimous
support to the Resolution on the recom-
mendations of the Railway Convention
Committee. It was rightlv pointed out
that till 1971 the scope of the Convention
C i was rather icted. After
that, the Convention Committee of their
own, merely by convention, changed the
old convention and they started enlarging
the scope of the Convention Committee.
1 am happy that the new Convention
Committee is not seized merely with the
matter of making a recommendation about
the rate of dividend. but it is trving to
examine in depth a number of problems
which will ultimately be able to help us
to streamline the entire administration,
various problems related to labour and
also the problems of the users of the
railways.

We began our debate with Shri
Qureshi who, with his past experience,
complimented himself for the fine finan-
cial performance of the previous regime.
I would not find fanlt with him. I
have myself admitted that, as far as
finance ~was concerned. certain infra-
structure was built up. But I think he
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Jould give us the credit for this, that
#f we were to mismanage affairs, it would
have been casy for us to demolish the
infrastructure, but we tried to improve
upon it. [ am very happy to say that
by the end of ! October our groes earnings
are Rs. 82.3 crores more than the corres-
ponding period of last vear. Not only
that. We are even far ahead of the Budget
proposals for this period, about Rs. 52
crores ahcad.

That wav, the financial performance
i\' quite good. Then, the question might
b n\kcd cynically if the financial per-
formance it improving. why is it that the
Railway Convention Committec has de-
cided to continuc the relics that lhe
carlicr committee had granted in 1973?
There, T must point xhn, though with
the co-operation of the railway
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week | announced that not onlv fwould
all the relief materials be moved free of
charge; but because a large oumber of
animals hve been killed as a result of
tidal waves in Andhra, if the Punjab
and Haryana Governments are

to send cows and other animals to provide
the necessary milk facilides in Andhra,
we will examine in depth the free move-
ment of these animals also to Andhra,
so that this urgent problem can also be
tackled. These are the various problems
that arc there.

While initiating thc debate, Shri
Qureshi pointed out that somctimes we
find chat the working cxpenses are going
111&1 Here I must agree with what Mr,

yanasundaram has said, that when the
gross earnings improve, when the passcnger
and goﬁds :‘,ﬁc lmprovcs and we try to

we have been able to improve the finances
of the railways, there is a certain back-
log of the burden of indcbtedncss which
continues, You will be surprised to know
that at the end of 1977 the i

our
when we try o have new types of cadres,
very often it does happen that our ex-
penses go up. But this time we have been
able ao luve Rs. 30 crores of working

was of the order of Ra. 461.9 crores. At
the cnd of 1978 it is expected to be Rs.
370.81 crores. This indebteduess, as was
rightly pointed out, is due to a number
of burdens that we are carrying.

Generally, what we do is that as far
as capital expenditure is concerned about
construction of railway lines and allied
matters, we draw from the general revenue
and repay six per cent divident to general
revenue. Some time in the past it was
merely a transfer of entry from one
account to another, but I have shown in
my Budget prevented in June that we will
be meeting the dividend obligation from
the internal resources of the railways.
That particular progress we have main-
tained. T must adimit that last year also
the same thing was done. We have
continued the process.

As Mr. Kalyanasundaram rightly
puinted out, the railways in our country
are not run purrlv on commercial lines.
We are a social un‘lixy service, and at the
same time there is a commercial aspect.
There are many parts in the world, in
Western Europe and Asia, where the social
burdens are not lified by the railways but
by the concernrd Government's g:ncnl
revenues. If our railways are actually
lifting social burdens of the order of Rs.
214 crores. | am not sorry for that, be-
cause the railways in India, in the present
sncial context, have to be run not merely
a3 a commercial proposition. We have to
carry foodgraine. We are offering to
industrial labrur and the middle class
suburban traffic at a much lower cost.
Then, in times of ities like

Jess: and that is the remson
why our gross earnings are able to so upto
to Rs. 52 crores as far as the udgcl
m’u are concerned. I can asure th
that while curtailing the
expenditure, we will not try to retrench
the workers and that our entire strems
will be to see that it will have an cffect
on the economy in certain directions where
wasteful expenditure can be avoided.

SHRI VAYALAR RAVI: Does
it iclude she purchase aho?

PROF. MADHU DANDAVATE:
Not that.

I also wanted to point out that some-
times there is a wemptation to reduce the
maintenance and repair expenditusand
thereby show that the working cwpen-
diturc has gone down. I can assure the
House that since the nceds and claims of
safcty are the prior claims in our social
life today, we will not curtail anv ex-
penditure on repairs and maintenance
at all. That particular side will he pro-
perly balanced.

Again, whilc initiating the discussion,
Mer. Qureshi referred to the accidents.
He said, “Everyday, we are hearing about
accidents and hardly any day passes
that we are not able to hear about acci-
dents.” Here, I would like to point out
to the hon. Member-—he knows it very
well because he himself has been a Rail-
way Minister—that in the railway par-
lance what we call an accident is alto-
gcxher different what a common wman

1
and flonds, we are required to move food
and other commodities frec of charge.
Only r-cently when [ was in Andhra last

an arc rather
surprised, when they find that the oum-
ber of accidents have gonc upfo 515.
But I want to point out that we must’
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not be complacent and, at the “same
time, we must not wake an alarmistic view,
In the railway parance, . evenfwhen
these is a small short citcuit in acoach
and there is a small fire not doing any
damage to the passcngers, even that is
demcriberd as an accident, Collision, der-
railment, alight slipping of a pair of rais,
& stight fire in the coach not causing
any damage, all of them constitute an

ident. That is the reason why it ap-
pears as if 515 accidents appear to be &
wery large number.

T would Like to tell the House that
since in the railway lance an acci-
dent mecans something different from what
an ordinary man understands, if you look
at the list of accidents right from 1964
to October, 1977, you will find that in
lg&;-gg, there were 1,203 accidenss; in
1965-65, there were 1,200 accidents; in
1966-67, there were 1,am aceidenus; even
during the previous regime, in 197475,
there were 925 accidents; in 1975-76,
there were 964 accidents; in 1976-77,
there were 788 accidents; duving October
last vear, there were 474 accidents and
now there are 515 accideats.  You will
fnd not that the number hav really
gone up wery much. But sometimes
vhel_ certain damage is done to there
putation of the railwsvs, when some
prominent accidents take place, when there
i a lam of life, then a cermain alarm
is created. I do not know whether the
debate on railway accidens will com eup.
but I can assure the House that as far as
the safety ia concermed, we arc going to
give priority to the safety problems,

We have dcployed 25000 men,
14,000 from gangmen and 11,000 from the
.PF. So, these 25,000 men are patrol-
ling the entire raitway track of about
61,000 km. on which about 11,000 Indian
railway trains are moving every day.
The direct result of that is that in the
last entire week, our patrolling men who
are very vigilant were able to detect five
cmes of removal of fish-plates before the
trains pasted on those routes. As a
result of that, the accidents have been
avoided. But that potential mischiefl is
there. Alwo, at some places with the
help of dog-squads, we have been able 1o
arrest certain persons. [ do not want to
allege that any particular agency or an
organisation is responsible. But I can
assure the House that the Government
will do evervthing in its power to find out
which agency is playing with the lives of
the people and we will deal with them
very firmly.

SHRI HITENDRA DESAI (Godhra) :
Has it not been done so far 7

‘We are prepared to cooperate with you
on that .

3092 LS—8
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PROF. MADHU DANDAVATE :
We are trying to find out.

In addition to that, there are, through-
out the country, on the trunk routes,
1,300 stations which require actually
circoiting of the tracks in the case of
20, we have already completed circuit-
ing, by the end of March, 1978, cn 50
more trunk route stations, circuiting of the
tracks will be completed ; and om the rest,
it will be completed in one and a balf
years. Thus on all the 1,300 trunk route
stations we will be completing circuiting
of the tracks,

We are also trying to sec that inspection
is improved. We have an ultrosonic
device with the help of which we can go
on checking the rails and also oscillograph
cars by which we can check whether there
are cracks in the rails, and that work is
also ;going on.

Weare taking a number of safety mea-
surcs by which we will be “able to prevent
acellents, by which the number of
accidents can be considerably reduced and
better safety will be ensured.

Some anc pointed out that some allega-
tions were being made that the railway
cmpleyees were responsible for the acci-
deatwm. I want to refute that theery
al Itis stated that the railway
workers are discontented and, therefore,
they arc indulging in sab
‘That allegation has been made in some
newspapers. T will take this opportunity
to indicate to the House hat in the last
seven months of the Janata Government,
how many demands of the workers which
were pending for the last several years
have been conceded. 1 would like togive
that list. I have got themin my finger-
tips.

all those who had been thrown
g the 1974 strike have been
unconditionally reinstated, their punishe
ments have been annulled.

Those who were under MISA and DIR
during the Emergency have been braghe
back with a hundred per cent neutralisa-
tion of their salaries.

It was the constant grouse of the railway
employees that their children had gone
before the Railway Service Commission
and pamed the cxaminations and their
nemes bad also appeared on the pane!
but they never got the jobs, but with scme-
body's recommendation, 1.500 ad koo
peeple had been given jobs. We bave sent
all those cases to the Railway Service
Commission and oaly if they get regulari-
sed, they wili get their jobs.
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Young employees and officers were
saying that, in the past, due to favouri-
tsm, 2a number ol' people, cven titer

1 the ag:o p were
gcmng cxl.cn.uom—onc exlcnum, two

duri

and so on. " We have now :Ixcchred that,
henceforward, throughout the Indian
Railways, whocver complcu: 58 years,
his service ends then and there. . Even
the Chairman of the Railway Board bas
not been made an exception to this, and the
day he completed 58 years, he had to go.
Thatis what we havedone.

The Indian Railways were founded in
1853, and we are now in 1977. In 124
years of Indian Railways, ~the Claxs IV
employces never got the sclection grade.
For the first time, after 124 yveans we
have given to 50,000 Clam TV employees
selection grade in this country.

The ion of d 1
was rusd by all the trade unionists in this
House. Wesetded thatissuc, and [am
very happy to say that all the railway
cmployees, no matter to what category
they belong, right from st Scptember,
have been granted dcarness allowance on
the basis of revised dearncss allowance:
hey have been paid just on the same basis
as other Government employees.

The question of CDS was tackled very
effectivelv. We have cancelied the CDS
now, and the pavment is being madec.

here are some complaints. We are
looking into those.

Firemen, Grade B. werc able to get
promotion to the extent of 25 per cent.
We have improved it to 50 per cent.

Licensed porters who put on trade
uniform were required to pay a licence fee
of Rs. to. They constitnte the poorest
class on the TIndian Railways. Their
licence fee has been reduced from Rs. 1o
to Rs. 5.

There were apprentices in this country ;
they were given training, but they were
not getting jobs. T have madc an agree-
ment with the Apprentices Union that,
by the end of March, 1978, 50 per cent of
all these vacancies which will be created
will be filled by these apprentices and they
will be given jobs. Taese are the problems
which we have tackled or have been tack-
ling.

There isone more reference.  The former
Minister of State referred to the famous
agrzement about 10-hour duty. The
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tradc unionists in this House kanow it very
well that safety demanded that ten-hour
duty for loco-runningmen should be accep-
ted. The previos Government made the
ter the was made
by the previous Rulwly Miaister, the
matter was referred to the _then Finance
Ministry. The then Finance Minis-
ter took the attitude that the Miabhoy
award talks of ten-hour duty, and our Mini-
ater has entered into an agrecment of 0+
hour duty with the loco runoing stafl, and
it is not necessary to go beyond that. He
took the pretext afthe 1974 strike and said
that once they have gone on strike in 1974,
the written agreement does not stand and
that agreement was broken. I am happy
to state that only this weck, I have
anmouncedin the Parlizment thatwe have
revived that agreement ; 12,000 more.
10,000 plus 2,400 more jobs have iﬂﬂ
created. As a result of at, on onc side
the Miabhoy award and on the other
side, the ten-hour duty will be respected.
That is what we have done.

The only issuc that remains to be settled

1 the queuon of bonua md we h-ve
d that we

in a phased manner. The militants on the
otherside who talk of bonus kave forgotten
that during the emergency, even thosc
workers who were getting bonus  were
deprived of thac ; thai bonus was abofished
by mutilating and _destroying the old
Bonus Act. The first act of the mew
Government, as for as the Industrial
labour is concerned, was to restare the
status gue ante.  'Whoever was getting the
bonus according to the old Bonus Act
has started getting the  same. The
next phase will be aout the Government
departroents like the P&T, Defcnce and
Railways. Alrcady, the Bboo'.haling-m
Committee is studying in depth the
problem of income, wages and
We have already declared, the Prime
Minister has alrcady dcclartd and 1 wish
to make it clear that some misunderstand-
ing that was being created about the
Prime Minister that he told the railway
workers that there would be no boous,
is not correct. He never tald like that ;
it was & wrong news that appeared.
The Prime Minister and myself have
madc it clear in chis House that what
the Prime Minister told the railwaymen
or their represcntatives was thet those who
were covered bv the previous Bonus Act,
were getting the bonus now and as far
as others including the railwaymen are
concerned. only when the Bhoothalingam
report comes, we would settle that.

There is one more point, We have
got the corporate enterprises group. In
addition to the Raifway Board at the
official level, at the popular level, we have
got this corporatc enterprise group.
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The representatives of the Ra/way Board,
the Railway Minister, the representatives
of the two recognised Federatjons and the
representatives of the Officery’ Federation
sit together and discuss a pumber of
policy matters. They act in an adivsory
capacity and we are secing to it that this
important msdus operands for participati
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mented. We have promptly acted with our
dyn'amism and we have seen to it that these
arcimplemented. What ] have announced
is not new in the scnsc that druing my
budget speech in Junc, I had explained
what would be the parameters of the

and advisory capacity should be extended
down to the zomal level. I am happy
to announce today in this House that this
forum which was ‘taken to the zonal level,
we have decided to take it to the divisional
level so0 that more and mor= consultations
at the lowest level are possible.

. Thesc arc the things that we have donc
in this period of 6-7 months. Those who
allege that we are anti-working class people
!.hould realise that what you could not do
in 20 25 years, we have done in the course
of thiy small period. That is the pro-work-
ing claxs people attitude of the new Minis-
ury.  We will continue to follow the policy
of no-confrontation with the trade unions
and cooperation with the trade unions.
This is how we are going on and because of
their cooperation we are able to augment
our gorss earnings. That attitude will
continue to be there.

SHRI VAYALAR RAVI : Regarding
apprentices, some diploma and engincering
clegree holders have represented to you
from the Madras zone and I have also
made representations to you, but nothing
scems to have been donc so far.  Will you
kindly look into that ?

PROF. MADHU DANDAVATE
I will examine that.

As far as the structure of the Railway
Board is concerned, I had agreed last time
that along with the Report of the Railway
Convention Committee, even the restruc-
turing problem should be taken up and it
was perfecdy within the rights of the
Members to refer to the restructuring
of the Railway Board. Probably. if you
jnst look at the paper, it may appear that
the reseru-turing of the Railway Board is
just a super{ficial restructuring, but F would
request you to go into the details. T
am very happy tosay that the Administra-
tive Reforms  Commission recommenda-
tions were lying in the shelf for a number
of vears. It was not under our Govern-
ment that the Administrative Reforms
Commission was set up ; it was under the
acegis of the Congress Government that the
Administrati forms ission was
sctup, Iappreciate and admire the fine
work done by them. All that Madhu
Dandavate has done is that the recom-

dati of the Admini ive Reforms
Commission which were kept pending in
the shelffor years together are being imple-

ing. I hayve already indicated
to you that broadly we arc going to
accept the recommendations of  the
Administrative ~ Reforms Commission.
That does not mean that this is the last
word on restructuring.  Restructuring
may go on but it is not merely the change
in the 1 To those b
of this House like Mr Qureshi or Mr
Kalyanasundaram or others who said that
the restructuring is only that the number
of members of the Board has been reduced,
dditional bership has been abolished
and three adviscrs have been appointed and
that it is only a change in name or surname,
Iwantto tell that ¢hat isnot the only
change that has beer brough about. The
major change in the restructuring has
that been I have decided that some of my
powers as Minister, both administrative
as  well as financial, will go to the
Railway Board and then considerable
powers of the Railway Board have been
transferred to the General Managers of
the Zonal Railways and number of powers
have been tranaferred from the zonal level
to the Divisional level and 'we are going
to spell out all thosc details and what
will be the net result. Even when I was in
the Opposition, I never demanded the
abolition of the Railway Board. My
feiends will realisc that I have alwavs said
hat it must be re-organirzed and restructured.
I never took up the irresponsible stand that
the very instrument of administration
should be destroyed because I know that
the structure of the Railway Board is such
that it is not merely the IAS officers who
come and sit on the Railway Board.
Not that way. Thase who are technicians
those who have worked for years in the
railways, Mechanical Engineers, Civil
Engineers, Electrical Engineers, mén
concerned with transportand signalling--
it is these men who by gradual promotion
become General Managers. And
whenever any new vacancy arises, the
seniormost General Manager of the opera-
tional line becomes actually a member
of the Railway Board and the seniormost
Member of the Railway Board becomes
jts Chairman. Seo, Sir, basically, the
Railway Board is a functional organisation.
It is not merely that academicians are
brought into this but those who are con-
cerned with the hard realities of the
railways, its techniques and tecnologies,
its operations and all the operations on the
Railways and those who are concerned
with the functional capacity come to the
Railway board and we have only tried to
restructureit. By this devolution of power
and more and moce delegation of power
fcom the top to the bottom, I can assuce
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you that in the coming months and vears,
a sumber of problemrs will be tackled at
the lower level whether they are in
Trivandeumn or whether they are in Cochin
arwhether they are in Lucknow or whether
they arise in Bombay and they henecclor-
ward they need not come to the Railway
Bo#rd. A considerable number of prob-
Yoms need not come to the Railway Board
a iderable number of prob
Wil be solved at the zonal Jevel and also
at the divisional level. This itself will

& greatér impetus to the cfficiency of

the rallways and that is how the problems
are going to be solved.

There are many imues which were raised
by bon. Mcmbers and [ do not wamt to go
into the details. But [ would like to refer
o one i t aspect and that is"the
ytion Fhoumiong. i tis enirereheme

ﬁn._ncu, we can assere you that we are
wot to curtail the howning sotivities
atall. Hmlwunogivgmderenc—.

K:’:"'“ 'lqd!nihnymmo;-\témwu
.'_"d“lﬂv'yulgr-nogi‘hvj:mm
e di . o

at the mental leve! and when
found when some x-gratie 'ex

cath

it om their amenitics.  Suppase Rs. 16 or
I3 or Rs. 14 crores are 1o be spent, we
‘would have able to give a packet of
Rs. 100 to cach weorker.  We decided to
spend Rs. 15 crores and in liew of the fine
comntribution the mitway employees have

distribution of the Rs. 15 crores js that
we lnd the corporate Enterprises Group
mecting at the various rzonal bevels and
even unrecognised unions were con-
sulted and in coneultation with e wrade
unions we decided s to on which part of
the amenity we shouid #pend this amount
The decision is that it should be spent for
repaicing the quarters, for giving better
facilitic;, for constructing  emmamity
halls in the residential areas where the
workers are staying, for giving Central
ﬂmll 1o the railway wurker‘: On all
C mateers we are spending the mon
and that ishow we have been able to .mf'i
ane further contribution towards housing
facilities, repairs of the houses of workers,
ctc. I can assure the House, as has been
rightly suggested by the last speaker,
that we should not curtail the housing
facilities for railway workers. Formerly
houc comstruction work was  baaned.
We have not banned it at all. On the
contrary, we are going to cxpend it.  To-
day we are py that amongst all
thre publicsector un: ings the milways
have been able to provide howsing to
4» per ocnt of ity workers still we are not
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satisfied and we will continue to improve
it.

Then, Sir, food is such a commadity
that enc it nevec sathsified with it. Even
in our homas, if we are satisfied with the

400
have betn made and [ willtry to imureve
all thesc things,

I will conclude with a very sensitive
issuc and that is, construction of new lines,
6dr, you will be surprised to know thst if
we have to complete even the p*
camstructian works ia our hand we w

require
we have been given amything between
hmhwm. We are aking
the ing Commimion to change W
whole norms.  Unlen we are able to get
more allocation from the Planning Com-
mission, it is not possible to start new Une
coatruction.

o

A tion was made that we ceuld
utilise the sueplus.  We have been able (o
show a surplus of Rs. 92+ 5 crores today.
We are alrcady having a gross incosse
which is Rs. 83° 2 crores more than the
previous year,  If the same trend  conti-
nues, the surplus is bound to be more,
but what happens is this. Whenever we
gonerate any surplus, that is utilised ia
wiping out a part of cthe pmt indcbtcdness,
So, we cannot utilise this, as some mem-
ben . So, some differeat norms
should be evolved and these still will have
to be discused at the appropriate level.
We will try to discuas this and we will
find gut whrether some a other machinery
will have to be evolved.

Regarding the Emakulam Allepey
line, I have told friends in Kerala that
as far as the Ministry is concerned, we arc
fully satisfied. This is an important line
10 be undertaken, The Kerala Govera-
ment has asured us that they will give
samc slecpers free. They said ¢
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whatever government land is_there, t.h'n
will be given free of charge. So, that \yn.ll
slightly bring dowa the construction
cxpenditure. So, we will have it examined.

I now come 1o the problem of electri-
fication,

The problem of electrification is an
important one from the point of view of
railway statistics. There is the rolling
stock of train whose weight is 1,000 tonhes.
If we move it to one kilometre we call
it 1,000 gross kilometre. For moviag this
1,000 gross kilometre, what is the fuel
consumption? In the case of steam
operation it is Ra. 10; in the case of diescl
operation it is Rs. 5. In the casc of electric,
it is only Rs. 4. Comparatively it is very
much less. In the long run it is very ad-
vantageous. But now comrs the paradoxi-
cal question: Why are we not able to do
this clectrification on a large scale? The
answer is this: If we have to clecurifiy onc
k.m. of railways, the initia] capital invesi-
ment required is between Rs. 10 wRs. 13
lakbs. 1 had a meeting of the scientists.
‘Fhey all belong to my own featernity aad
1 can 1alk and discuss macters at their
owa level. 1 asked them to put some
rescarch work by which we can bring down
the initial capital investment in the casc
of electrification from 10 to 13 lakhs to
7 16 8 lakhs. per k.m. If we are able o do
that—I am confident we will be able to do
that—we wifl certainly be able to move
ahead.

Then a question was asked: What
about Kerala where there is surplus of
eclectrical emeTgy? As you know, therc
are cerlain general norms. These are as
follows: Number one priority will be
dectrification of kigh density routes oo the
trunk routes, Number two priority will be
such routes which are contiguous to that.
Number three priority will be even for
non-trunk routes provided there iy traffic
density available there, on those routes.
These are the prioritics, which have been
fixed, and I am sure, Kerata will be able
to have its due share out of them.

These are gencral parameters which we
have fixed up. I do not want to take
much of your time,
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@ agg W foiié oo g wod 'wmy
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AT | W AT WY famion g onfirr
wfrwT w1 & &

MR. DEPUTY-SPEAKER : The
question is ¢

“That this Housc approves the recom-
mendationsmade in paras 5,6, 7, 11, 14, 17
and 18 contained in the FinstReportof the
Committes appointed to review the rate
of dividend payable by the Railway under-
taking to Revenues as well as
other ancillary matters in connection with
the Railway Finance and General Finance
which was presented to Pacliament on the
17th November, 1977.

That this House further directs that the

I am thankful to all the hon. Memb
of the House who have participated in the
debate.  Without any bitterness, they
have *ried to make concrete suggestions
andyoucan restamured that I am capable
of respanding to the tions that have
been exprassed by the hon. Memders and
I willimplement their constructive sugges-
tioms that have been made.

ma
should be reported to the Committee”,

The mation was adopled.



